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HONTBLE SMT . LAKSHMT SWAMTNATHAN | MEMEER £y
HONTELE SMT . SHANTA SHASTRY | MEMBER (4)

Mew Delhi, this the 24tk aday of December | 1999
Shri Abhay JTain o Peti tioresr
By Advocate: Shei B.2. Malnes)

Waras

Shri S0P Mehta & A sovclerhe

(B Achvooate - Shri Mok Geangand )
VRO o LORAL
Honble 2mbt . Lakebmi Stz rat hay Ml (1)

Heairad  bobh bhe lezar rimcl counsel o With the
corzent of  Lhe parties and taking into  acocount e
submizssions  macds Lo Shiri bk Ciaanceani | lear recd
counsel for the respondents that the applicant will RYS

reinstatecd in service  provided he FEportks bo bhe

C - -¥-to

respondents  during  office  hows Lol Tt is

howenwer | made olear that Lhe relnstatement shall ba

acoordance  with the relevant rules and  Insteuctions.

It is  Further noted Ehat bhe respondsibs hawve  £ilec

CWR Moo 3945/99 which ig pending before the Hor bae
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action ahall e subject to the autooms of that cass
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2. HMoting  Lhe abwree | g rerthing - Further

SUrWives  in bl Contempt Petition 2RESAN, 0P e

dizmissed arnd rek T

b respondents o clisc hargsd .
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